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do not get the salary of Class IV  emp-
loyees of LIC ora bank. About one
third of the 7.5 lakh employees belong
to Class IV category who get only Rs. 3/-
as their annual increment.

The number of employees has_bccn
reduced in the RMS office. Vacancies
are not being filled. Those who.  pass the
departmental examination are not promot-
ed. The Postal bags are not durable. Now
there is a proposal to keep the letter
boxes at a distance of ope kilomefre.

In spite of all these difficulties the
Postal department  works for the progress
of ths country without resorting to strike
or agitation. Therefore I request the hon.
Minister to look into the grievances of
these employees to enable them to  serve
the country to the best of their ability.

The Lok Sabha Then .Addjourned for
Lunch Till Ten Minutes Past Fourteen
of the Clock.

The Lok Sabha Re assembled After
Lunch at Fuorteen Minutes Past
Fourteen of the Clock.

[MR. DEPUTY SPEAKER in the Chair]

STATUTORY RESOLUTION RE :
DISAPPROVAL OF AIRCRAFT
(AMENDMENT) ORDINANCE,
1985 AND
AIRCRAFT (AMENDMENT) BILL

[English] )

SHRI C. JANGA REDDY
konda) : I beg to move :

(Hanam-

“‘That this House disapproves of the
Aircraft (Amendment) Ordinance, 1985
(Ordinance No. 7 of 1985) promulgated
by the President on the 16th October,
1985

[{Translation)

Mr. Deputy Speaker, Sir, the Ordinance
was promulgated on 16th October and
side by side summons to convene the pre-
sent session of the Parliament were also
issued on 16th of October, I would like to
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ask whether this could not have been post-
poned for a month. This could have been
brought in the form of a Bill. Before 1983,
the Andhra Pradesh Government was
knowu as a Government of ordinances.
Due to repeated promulgation of ordinan.
ces in that State, the Congress Govern.
ment ruling there was overthrown and
Telugu Desam came to power. The copy
of the notice issued by the President for
convening Lok Sabha is with me. I wil]
read it out to you.

[English]

This notice was issued by the President
on 16th of October to Summon the Lok
Sabha at 11.00 AM on 18th November,
and this Ordinance was also signed by the
President on 16th of October.

[Translation]

The Fundamental rights of the peo=
ple are being usurped through this  ordi-
nance. It is mentioned in it that Shri B.N.
Kripal is conducting an inquiry into the
air crash which took place due to bomb
explosion in June, in camera so that the
Press people could not go there. You have
assigned two reasons for it. First, the
publication of the proceedings in the news-
papers will cause some harm and secondly
the witnesses have fear of the terrorists
in their mind so it is not proper to reveal
their names. That is why in camera in-
quiry is being conducted. Under the inquiry
Commission Act the judge has got full
authority to condutct the inquiry in the
“open’’ or “‘in camera”. During emergency
the Bhargava Commission, which was
inquiring into the activities of naxalities,
had decided to conduct the inquiry
in camera. Similarly Shri B.N. Kripal
may also use his powers. It has not been
mentioned here ihat he had written to the
Central Government to amend the rule 75.
The Government have got the power to
change the rule 75. In case it is imple-
mented within a period of three months,
then Section 14 also will have to be
changed. In this case, you may frame a
separate clause or you may limit it til)
the completion of the inquiry. It is not
proper to change it permanently. I will
read out Section 14,



305 St. Res re : Df.s'approm? AGRAHAYANA 14, 1907 (54&4)

[English]
Section 14 says :

‘““Any power to make rules conferred
by this Act is subjzct to the condition
of the riles beine made after previous
publication for a period of not less
than three months™.

[Translation]

After the rule has been framed, it
should also be go' cleared by the Subor-
dinate Legislation Committee. If there
is something in the rules which is aSainst
the interest of the people, then the people
can file their objections against it within
three months of the publication of the
rules. If the interest of the people is har-
med due to some rule, then anyone,
whether he is a HMember of Lok Sabha
or an ordinary citizen, can fi'e objection
against it. You may accept it or not, but
that was a kind of right in the hands of
the people, but through thijs Bill you are try-
ing to deprive the people of thatright as you
are afraid of this section. It clearly shows
that the Government want to take all the
powers by deleting Section 14 complelely.
However, if you want to change rule 78§,
you can bring forward an ameadment for
this purpose. Some witnesses are not
coming forward to tender evidence due
to fear of terrorists. It would mot be
proper to reveal their indentity. So far
as inquiry is concerned you can coaduct
an ‘in camera’ inquiry. Bat it seems
that the Government want to take all the
powers by deleting Section-14 completely.
For the sake of changing only one rule,
you are trying to take all the powers. If
you want the Inquiry Report immediately,
then you can reduce the time limit to one
month or 15 days from three months. But
you want to delete the eutire section.

[English]

‘‘Auy power to make rules conferred
by this Act is subject to the condition
of the rules being made after previous
publication,”
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[Translation]

You have left out the name of previous
publication,

[English]

“Provided that the Central Govern-
ment may, in the public interest, by
order, in writing, dispense with the
condition of the previous publication
in any case”,

[ Translation)

If you think that the period of 3
months is much more, then you can reduce
it to 15 days or one month. But you want
that no voice should be raised against
whatever rule you make and enforce that
rule, but this thing will not be allowed
in democracy. Only under dictatorship
Government can issue orders according to
its sweet will and the people will have to
obey it under all  circumstances. Things
will not be allowed to go on this way.

We fail to understand as to what is
your intention behind promulgating an
ordinance in the month of October. In the
bomb explosion in the Kanishaka plane,
all the passengers were killed. Now they
cannot be brought to life. If its inquiry
report is delayed by one month, then
you should not have any objection and
even if the report is submitted a bit
earlier, then also you may nct gain much.
There is nothing now left for vou to do.
The promulgation of the ordinance is a
wrong step. The Government want to
deprive people of their Fundamental
Rights through this rule. which is not
possible is any democracy or republic.
We oppose such efforts of the Goternment
to take away the rights of the people in

this way.
In addition, T would also like to
submit a few words about the services

being performed by the Indian Airlines.
Since discussion on the aircraft s going
on here,you should know as to what
Jagdish Tytlerji, who is a Minister in
the department, had said in a statement ;
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“‘Indian Airlines is also under the
microscope. Mr. Tytler has directed
the senior officials of the three air-
lines to work for improving their
public image, serve quality food on
planes and to show more courtesies to
passengers’’.

This is the statement made by Shri
Jagdish Tytler, Minister of State for
Civil Aviation,

[Translation]

Does he mean to say that quality food
is not being served ? If somebody rings you
in time and the flight is late by 3,4,5 or 6
hours, you do not take the trouble of infor-
ming the people. No such facility of infor-
ming the people exists. They can inform us
on telephone direct. When we reach there,
we do not get even a place to sit. When we
reach Delhi Airport we see a large crowd
of people there and we do not get place to
sit. We are put to great trouble as we do
not get even a chair to sit. The time of
the flight is 6 or 6.30 hrs. What are you
saying about services ? These services are
not good at all,

You made a statement against Mr.
Kapur at a time when he was abroad. You
know that we are pleading that he should
be sacked, he should be hanged. Hang him.
1 do not kn>w about the attitude of your
Government in this regard. He was already
on leave and your Government has stated
that he has been asked to proceed on
leave, Our hoo. Minister has issued a
statement that he has asked him (o proceed
on Jeave whereas he says that he bas gone
on leave on his own. What is all this
tamasha ? Sir, what he has said has
appeared in the press and I would like to
quote that—

[English)

Capt. Kapur who was holidaying abroad
sent in his resignation immediately after his
arrival here.

Eatlier, Capt. Kapur had announced at
a Press Conference that he would go to
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Prime Minister Shri Rajiv Gandhi to seek
his intervention as he felt that be was
being unnecessarily involved in the contro-
versy over the construction of the [nterna-
tional Aaiport because he had differed
with his Minister of State and opposed
some of the suggestions made by him
regarding somec senior appointments in the
Airlines.

[ Translation)

An inquiry should also be conducted in
this regard. Sir, an inquiry should a'so be
conducted into what has been stated by Mr.
Jagdish Tytler. What are the reasons for
which the In'ernational Airport was not
inaugurated on the birth day of our
beloved former Prime Minister, Shrimati
Indira Gandhi ? Why its completion has
been postponed by two years? Sir, you are
playing with our lives. Nobody is prepared
to take the responsibility for it.

Sir, your plan does mnot include the
cargo shed which an Inteinational Airport
should have. It should have been there by
now, but it is not in your plan, What are
the reasons for it? It is most essential for
an International Airport.

Sir, I have to inform you many things
about the Airlines. Sir, we have to reach
45 minutes or one hour before the depar-
ture of the flight. But the flight does not
leave in time due to which we have to
wait there for a considerable time. I,
therefore, request you to treat all the
flights as important and ensure their punc-
tuality. Sir, my second suggestion is that
time table should be revised, The third
thing which I would like to say is that the
tickets purchased by us are very costly.
These are of the value of Rs.1000,
Rs.2000 or even Rs. 3000. It isnot a
small amount. If a ticket is lost, we do
not get refund of that ticket which is a
very wrong practice. When the ticket is
valid for a period of 3 months, then why
money is not refunded to us in case the
ticket is lost? You should make a provi-
sion for refunding the amount in case the
ticket is lost. This practice wasin vogue
2 to 3 years ago and we used to get thg
refund,
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Sir, I would like to give one more sug-
gestion, Earlier bus or other transport
fecility was made available at the City
Booking Agencies to reach the airport. The
same facility should be made available to
us now. You have made such an arrange-
ment through exservicemen. It is a right
step, but we have to leave our homes one
hour or two hours early in order to catch
the flight and at that time no such facility
is available. If taxi is hired, taxiwala
charges Rs.100. Since we are not aware
of the route etc., we are compelled to
make the payment for the lengthy route
which he takes. Sir, 5 to 6 years ago the
city booking agencies used to provide its
own transport facility upto airport in order
to catch the flight. I suggest that the same
facility should be revived. Sometimes, it
so happens that no taxi is available irE Ehe
hour of need, I am pleading for provisica
of this facility not only in Delhi, but at all
the places like Hyderabad, etc. from where
such flights leave. The passen&ers do not
fee] secure in taxies as sometimes the
women have to travel all alofie. Therefore,
city booking agencies should provide their
own transport facility so that we can reach
the airport in time to catch the flights.

Sir, security arrangements should be
proper. You are vety well aware that
*Kanishka’ accideat took place due to lack
of p-opsr sscurity arrangements. 1.\10?;, yoF
propose to bring forward a Bill in this
regard also. Sir, you know that when our
aeroplane ‘Kanishka’ took off from the
airport, no proper security check was made
on the passengers who boarded it as a
result of which this accident had taken
place. 1 would like to know as to what
steps you have taken agaiast the lack of
propet security arrangements accoiding to
the International Act and what has been
the outcome thereof.

Sir, the :omputer arrangements are
also not satisfactory, i.e, our computer is

not functioning prope. ly. You are required
to make improvements in this regard and

intimate us about these improvements.

With these words I strongly oppose this
Bill,
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[ English]

THE MINISTER OF TRANSPORT
(SHRI BANSI LAL) : Sir, I beg to move:

““That the Bill further to amend the
Aircraft Act, 1934, be taken into
consideration.”

This Bill secks to amend Section 14 of
the Aircraft Act, 1934 (22 of 1934) to
enable the Government to dispense with
the requirements of previous publication of
the amending rule for a period of three
months. In effect, the Bill seeks to replace
by an Act of Parliament the Aircraft
(Amendment) Ordinance, 1985 (No. 7 of
1985) dated 16th Octcber, 1985,

Air India’s Boeing 747-237 B aireraft
VT-EFO ‘Kanishka’ while operating flight
Al 182 crashed on 23rd June. 1985, in
the North Atlantic Sea, 185 nautical
miles off the coast of Ireland. The Cene.
tral Government has appointed Justice
BN. Kripal, Judge of the Delhi High
Court, to hold fo mal investigation into
the accident. '

Rule 75 of the Aircraft Rules 1937,
provides for formal investigation of aircr-
aft accidents. The Rule inter alia lays
down that the court appointed by the
Government to hold the formal invest-
igation shall ho!d it in open court.

It has been felft that in this case, the
aspect of security is very important and
it may not be in the public interest to
hold some of the proce:dings in the open
court. It may even be necessary in one
of two cases to withhold the identity of
witnesses for their safety and for the
safety of others. It is, therefore, neces-
sary th:t Aircraft Rules 1937 should be
immediately amended to make a provision
in Rule 75 so astoenable the Court to
decide that some part of the proceedings
may be held in camera.

Section 14 of the Aircraft Act 1934
provides for previous publication for a
minimum period of three months as a con.
dition precedent to make rules, Therefore,
the process of amendment would have
taken more than three months, delaying
investigation into the accident,
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It was, therefore, decided to amend
Section 14 of the Aircraft Act 1934 so as
to confer powers on the Central Govern-
ment to dispense, in the public interest,
with the condition of previous publication
in any case.

It was also felt that the minimum
period of previous publication of three
months. s provided in the Section is
unduly long. Following the pattern of more
recent enactments, it would be better not
to specify any minimum period Of previous
publication.

As Parliament was not in Session and
the report on investigation has to be sub-
mitted by the Court within a fixed time
frame, it was considered fit to amend Sec-
tion 14 of the Aircraft Act 1934, by an
Ordinance.

Sir, with these words, I commend the
Bill for the consideration of the House.

SHRI C. JANGA REDDY :
the ‘fixed time> ?

What is

MR. DEPUTY-SPEAKER : Motipns
moved

(i) ““That this House disapproves of the
Aircraft (Amendment) Ordinance, 1985
(Ordinance No. 7 of 1985) promulgated by
the President on the 16th October, 1985’

(ii) ““That the Bill further to Amend
the Aircraft Act, 1934, be taken into consi-
deration.”

Now, Mr. Ayyapu Reddy may speak,

SHR] E. AYYAPU REDDY (Kurnool) :
Mr. Deputy Speaker, Sir, we are opposing
this amendment to the Act for two rea-
sons.

The Amendment first and foremost
endangers the very Act itself. Act 22 of
1934 was passed 51 years ago. At that
time that was the beginning of the aircraft
age, I mean, the initial stages of the aircraft
age. After 51 years there have been such
tremendous charges and vast improvements
that now we have actually come to the
gull aircraft sge. Now, j# is air age to
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space age—from aircraft to space age also
has come. This Act has been there for the
last 62 years. Origirally when the Bill
was conceived, there were many difficulties
to spell out the legislative policy. There-
fore the Bill went on giving all powers to
the Central Government. If you just have
a look at the Bill, you will find the crucial
Section 5—Power of Central Government
to make rules. The Act itself was for the
purpose of regulating, manufacture, posses-
sion, use, operation, sale, import and export
of aircraft. Even a kite has been included
in the definition of an aircraft,

Now having stated that the intention of
the Act was to do these things, section §
claerly gave all these powers to the Central
Government, Section 5 says as follows :

““powers of the Central Govern-
ment to make rules : The Central
Government may by notification
in the official gazette make rules
regulating manufacture, posses-
sion, use, operation, sale, import
and export of any aircraft of any
class,”

That is why, I say that the entire
power was given to the Central Govern-
ment and the legislature did not spell out
the legislative policy. Parliament did
not spell out the legislative policy. Then.
when we come to Section 6, it is about the
power of Central Government to make
orders in emergencies. Section 7 deals
with the power of Central Government to
make rules for investigation of accidents.
Section 8 deals with the power of Central
Government to make rules for protecting
public health, Section 8 (b) deals with the
emergency power for protecting public
health. Section 9 deals with the
power of Central Government to make
rules for securing safe custody and re-
delivering of proclaimed property. That is
why, in the initial stages, instead of spell-
ing out the legislative policy, all the
powers were delegated to the Central
Government to make out rules,

Now, one can understand why the
Legislature had thought it fit to empower
the Central Goveroment with all the
powers. It is because, at that stage, the
aircraft was in an initial stage, it was a
new science and a new technique. And,
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therefore, probably Parliament felt that it
was necessary to empower the Central
Government with all these powers. But
then, they were cautious enough to pro-
vide a check by inserting section 14, 1t
provides that any rule mrde by the qentral
Government must be published and it must
be there for three months in the publica-
tions to become effective thereafter. Now,
Section 14 was intended to save this Act
from being struck down as being arbitrary
and unconstitutional.  The legiclative
policy has not been spelt out but it has
been delegated to the Central Government.
The possibility of being struck down as un-
constitutional was prevented and the Act
was saved by inser‘ion of section 14. Tt
provided a check and control was, any rule
made by the Central Government must be
puplished three months before it becom.es
effective. When you are tampering with
section 14, you are¢ real.y c¢ndangering the
constitutional validity of the Act. Th.at is
my humble submission. Thercfore, kindly
get it examined, having regard to the .pecu-
liar position of this Act as from Section §
to Section 9—in all the operative impor-
tant portions of the Act—all powers have
been given to the Central Governm_cnt. No
legislative policy has been enunciated by
Parliament. Therefore, if you 1alv_(e away
this small section which was covering the
atbitrary and naked power d .legafed to
the Central Governme 't, the Act will. b.e
struck down as uncons'itutional.  This is
what I say. A small loin cloth was cover-
ing the enactment safcguarding the .dele'
gation of naked powers and arpltrary
powers (0 the Centre. Therefore, if you
take away this section, the Act stands
paked.  Therefore, this aspect may be
examined.

As was suggested by Mr. Janga Rctfldy,
section 14 might have been amended in a
manner SO as to susiain the Constitu=-
tional validity. lastead of three months,
you could have mentioned a w.eck. or 1-0
days that there should be a publication In
the official gazette at l.cast for 'II_J days.
Instead of that, the entire provision h.as.
been omitted, with the net result, the Air-
craft Act is what the Central Government
wants it. I can take any shape the Central
Government wants it to take. .Thercf(':\re,
such an Act, such a rule will certainly
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come in the way of being upholding Consti-
tutionally.

51 years after this Act, there have been
a lot of changes, improvements and deve-
lopmenis with regard to the types of air-
crafts not on'y nationally but internatio-
nally. Now the conception of an inter-
national airport, of international travel, all
these things have come in. New techno-
logical developments have taken place.
New phates have come in. T only request
the hon. Minister to Jook at the definition
of Clause 2. Then, at that time, they have
only defined three things, aircraft, aerc-
drome and aerodrome aircraft. Now <o many
new technical poinls have come in. There-
fore, a comprehensive Bill on aircraftis ab-
so lutely essential. Weare fortunate enough
to have a pilot as the Prime Minister. He
h:mse!f has got personal knowledge of the
aircraft and airports and aerodromes. Our
experience and the experience of the
foreign countries can also be pooled to-
gether and a comprehensive Bill on this
subject can be brought in.

With regard to airways and airlines, of
course, it may not be very relevant to
speak on this Bill but having taken this
opportunity, I just want to bring to the
notice of the hon. Minister about the
Vayudoot Service. This Service is very
ess=ntial. Tt has been now taken as a
separate wing and a separate organisation.
I do not see any reason why it +hould not
be taken up as a subsidia.y wing of the
Indian Airlines. Vayudoot Service is in
the initial stages. We understand that
there is an idea of giving it to the private
entrepreneurs also to run this Service in
some stations on some lines. Whatever it
may be, Vayudoot Service is very essential
and every important town and business
centre of India requires a small airport
and aerodrome so that there is a link Ser-
vice from the main service. In Andhra
Pradesh, 1hey bhave opened about three
small lines of Vayudoot Service. They are
not at all functioning. A number of ques-
tions have been asked. From Hyderabad
to Cuddapah, from Hyderabad to Tiru-
pathi, from Hyderabad to Vizag and from
Hyderabad to various other commercial
centres and industrial centres, they are
not there, Therefore, I take this oppor-
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tunity of making an appeal to the hon.
Minister to improve expeditiously the
Vayudoot Service.

DR. A. KXALANIDHI (Madras Cent-
ral) : I wish to say a few words on the
Aircraft Amandment Bill, 1985, This Bill
secks to replace the Ordinances pro-
mulgated by the President on 16th Octo-
ber, 1985. I am constrained to comment
on the lethargy of the bureaucracy
as a classic illustration of the inept
handling of the Kanishka’s fatal plunge
into the North Atlantic Sea on 23rd June,
1985. It was left to the cou-t holding
jnvestigation into this crash to say that
the Aircraft Rules of 1937 are to be
amended without delay if the proceedings
of the court areto be held in camera.
Could this small legislation not have been
introduced and got passed in the Jast July-
August session? The President’s Ordinance
was promulgated on 16th October, 198S5.
Why should thzre be delay of five months?
In view of the unprecedented accident
involving Air India’s Boeing 747 such an
amendment of the Aircraft Rules, 1937
has become necessary and I have nothing
much to say except urging upon the
Government that the  Aircraft Act,
1937 should be comprehensively amended
in order to ensure that the Government is
not caught unawares in any such future
exigencies. In view of the changing circu-
mstances, the parent Act should be looked
into again. It came in the newspaper that

only 20 claims have been settled so far -

by Air India out of about 350 victims of
this crash. Air India has received full
compensation from the General Insurance
Company. 1 want to know whether the
families of the Air India employees who
had died in this crash have been paid full
compensation or not. Similarly 1 also
want to know whether the Air fndia has
noted the news-item about the findings of
the Government of Japan that some manuy-
facturing deficierncies were also revealed in
the Boeing during the inquiry conducted
into the aircrash that happened, off the
Japanese coast, of Boeing 747 of the Japan
Airlines. I know that the hon. Minister
will say that the one-man Commission will
go into all the aspects and that Govern-
ment will take appropriate action in the
_matter after the report is received. At
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the same time, I would say, it is very
necessary to take into consideration the
findings of the Government of Japan in
regard to the manufacturing defects of
Boeing 747.

Another news-item has also appeared
that the Indian Airlines is going to take on
lease twelve aircraft. 1 am surprised that
such a casual approach i: adopted in
regard to getting aircraft by the Indian Air-
lines. Can we take this risk of carrying
a hundred passengers in any kind of air-
craft? Here I would like to recall that
C. Subramaniam Committee had given a
report about the type of aircraft for Indian
Air Force. That was many years ago. [
do not think this report has been imple-
mented by the Defence Ministry, I refer
to this because both the Indian Airlines
and the Air India must find out suitable
aircraft. I want the hon. Minister to give
attention to this problem also.

Indian Aviation celebrated its 75th
Birthday last fortnight with much pomp
and show. There is our Prime Minisier
who is a former aviator. Two separate
feasibility reports by two Working Groups
about the introduction of air taxis have
been submitted to the Prime Minister’s
office. There is some ambiguity, I under-
stand, with regard to the type of aircraft
and its seating capacity. The recommen-
dations of these two Working Groups, if
they are accepted, will revolutionise the avi-
ation industry. The State Governments of
Tamil Nadu, Maharashtra, Andhra Pradesh,
Karnataka and Goa bave suggested setting
vp of a regional airline as a subsidiary of
Vayudoot. It szems, Dornier 228-200
aircraft has been found suitable for this
purpose. There must be air taxi services
to a large number of towns and areas in
the interior of the States. I suggest that
immediate action be taken in this matter.

Today’s newspaper crrries a news-item
of an offer by a Swedish firm for the sale
of a 35-seater new technology airliner with
indigenous manufacture of the whole or
part of the aircraft. I have every hope that
the aviation industry will get the necessary
thrust at the hands of the hon. Prime
Minister.
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Before I conclude, 1 am sorry to see
the unseemly controversy about the Chair-
man of the Air India. First it was said
that he had been asked to go on leave,
and today it has appeared in the papers
that he has resigned. I wonder why this
kind of dirty linen should be washed in the
open. If the Chairman, Air India, had
been found to be ineffective, could he not
have been removed at once without much
fanfare? At least in future such things
should be avoided because this undermines
the morale of the Airlines. I hope the
hon. Minister will safeguard against such
controversies in future.

With these words, I welccme the Bill.

[Translation)

SHRI P. NAMGYAL (Ladakh): Mr.
Deputy Speaker, Sir, whi'e supporting
this Bill, I would like ro say certain things.

So far as this Bill is coacerned, the
Statement of Objects and Reasons of this
Bill shows that this Bill has been brought
because its necessity nas been felt. An
Air Iodia airoraft ‘Kanishka’ met with an
accident on 23rd June, 1985. An inquiry
is going on io this case., Tne Commission
sel up to cooduct an inquiry 1ato the
causes of this accident is facing certain
difficulties. Persons, who waated to give
evidence, are not willing to give their
evidence because of fear of becoming
vicums of terrorists. When the Justice
Kripal Commission came to know about it,
it might bhave reJuested the goveinment to
make changes in the rule,, as otherwise it
is not possible to conduct investigation,
If no chaages are made within a period of
3 mooths, tacy will bave to wait for 3
months more and 3 months period 1s not
less. Due 1o thus urgency, this Bill has
been brought forward. When this acci-
dent took place, hon. Members from both
sides of this House strongly demanded
that an immediate inquiry snould be coa-
ducted in this case. At this Government
constituted an inquiry commission. Aflter
tnat when such diticuliies came to light,
the Government felt that unless this clause
was amended, it could not be possible to
compiete the inquiry at an carly date.
Just mow the hon. Minisier has said that
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certain time-limit has been fixed for sub-
mitting the inquiry report. That is why
the necessity was felt to introduce this
Bill early. Our elderly friend, Shri Janga
Readdy and Shri Ayyapu Reddy bhave
opposed this Bill. They have said that
when the notification regarding Parliament
Session was issued on 16th October, this
Bill could have bean brought in a proper
and regular way in this session. I had
made a submission earlier that a period of
one month was involved in it. It was
essential to hold an inquiry. The Govern-
ment has felt the necessily of bringing this
Bill and there is nothing in it to be oppo-
sed. I support this Bill.

In addition, I would like to say a few
things. Opposition Members have raised
certain points in regard to the management
of Air India, Indian Airlines and Vayu-
doot. I feel that it was very essential in
order t0 ensu'e proper manageme:t and
whatever Government has done is a step
in the right direction and we should not
show any laxity in it. [ feel that the step
taken by Goverament is a right one in
order to remove any diffi;ulty and delay
experieneed in the management as also
the difficulty experienced in runoning the
corparations, as per the newspaper reports
that there has bzen somes sort of tussle
between the officers. Some of our friends
raised certain matters which broadly speak-
ing are not relevaot to this Bill. I would
also like to brirg certain matters to the
notice of the hon. Minister and this
august House. One of them is that you
are watroducing the third airline, the
Vayudoot, at so many places. Recently,
an anaouncement has been made in regard
to Lakshadweep aad certain areas of
Jammu Sector are aiso proposed to be
linked very soon. For this purpose you
propose to press Dornier Aiurcraft 1nto
service, which s being assemblsd in oup
country., Some new aeroplanes have beep
acquired from abroad also for this purpose,
The hon. Minister of State had written g
letter to me 1n reply to my letter dated
26th November. I had put a demand
before him toat Vuyudoot service proposed
10 be 1ntroduced by you in Jammu and
Kashmir Sector may be extended to Kar-
gil Sector, but he had »stated that (phe
Dornier Aircraft could not go b:yond a
height of 9575 feet. I fail to undersiagd as
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to why you have purclased an aircraft
which is of no use above a certain heght.
It is, of course a different matter that the
Government require these planes to meet
some of their needs. Moreover, this ser-
vice is beieg introduced at such places,
where transport facilities such as trains
and other facilities are already avaiible,
You should also think about the people of
such arcas where there is no communica-
tion for six months in a year. You should
also think something about those people
and do somethirg for them. I am grate-
ful to you for the introduction of Boeing
Service for Ladakh. It should be extended
by one day more in a wezk. At least
when the road is blocked, this service
should be available to the people of that
area, If there is any poor man stiicken
with illness, he should be provided the
facility to go for his treatment. Any
busincssman or any Government emp'oyee
cannot go there without tzking the help of
air service. You should, thorcfore, look
towards this problem.

I would like to submit further that
our Air Force has a ready A N, 32 Aircraft
in its fleet, but such Aircraft are not
available with Airlines. This Plan con fly
very high and it requires very short strip
for take-off and landing. Secondly, it is
a pressurised plane and can fly upto very
high altitude, There s need to introduce
the service of such planes in areas like
Leh where theie is short sirip and there is
problem of taking off and landing and the
plane is required to fly at high altitude,
You shouid thiuk with a very cool mind
about those areas which are totally cut off
and are land-locked.

I woold also like to request you that
the service uf Indian Airlines from Ladakh
may be extended by one day each—one
day via Chandigari and the other day via
Srinagar. In this way chis service would
be available daily. AN 32 Plane is al-
ready landiog in Kargil Sector. You should
take special permission of Ministry of
Defence and make arrangements of intro.
ducing the service of this aircraft from that
place. This arrangement may be made
till you acquire any other suitabie aircraft,
AN 32 aircraft could fly at high altitude
and it requires a very short strip. It does
BOt require any large strip.
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Qur present Transport Minister, when
he was Chairman of the Committee on
Public Undertakings, had visited Leh. At
that time also, the people had put their
demand before him 1 would like to draw
his attention towards it once again and
request him to solve this problem.

With these few words, I support this
Bill. You have moved this Amendment
Bill at the right moment,

(English)

SHRI AJIT KUMAR SAHA (Vishnu-
pur} : The Bill has been b ought to amend
the Aircraft Act of 1934. My objection
is to the way the ordinance was promul-
gated. The Air India’s Boeing 747 crashed
on 23rd Jare, 1985 Already five months
have passed- Government could have
amended this Act in the monsoon session
of tke Parliament, but they did not so. But
when the inquiry was going on, the Court,
while holding the investigations. recommen-
ded thit the Aircraft Rules of 1937 should
be amended without delay to facilitate
the holding of some of the proceedings of
the court in camera. After this Court’s
observation, Government promuigated the
ordinance on 16th October, 1985. My
objection is to the functionmng of the Gover-
nment. They should have done it earlier in
the monsoon session itseif,

1500 hrs.

[SHRI VAKKOM PURUSHOTHAMAN }
in the Chair.]

This Aircraft Act of 1934 is an old
Act. It was promulgated by the Britishers
who ruled our couniry at thiat time. This
Act should have been amended much ear-
lier as we are now using most sophisticated
aircraft and we are talking of advanciog
towards 215t century.

Sir, in June 1932 when Air india
Boecing 707 crashed at Sahar airport the
court of inquiry made many recommenda-
tions and oae of theiwr recommondation
was :

““The existing proferma prescribed for
various flight checks is out-dated apd
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this cannot be performed on mo_dern
" aircraft.’’ :

This recommendation was . made in
1982 when Boeing 707 crashed, Before
that aleo so many air crash have taken
place but Government did not look into
all these matters to amend this Act of
1934,

I would like to say a word about the
compensation to the family of victims on
these disasters. We do not know whether
it is due to sabotage, human failure or
machine failure. The inquiry establishes
it after some time but due te delay of
investigation they are not getting compen-
sation. If the crash is due to human error
or machine failure there are some rules to
decide about the compensation but if it is
due to sabotage the compensation should
be much higher than the normal compen-
sation being given at present. I hope the
Minister will take note of all these things
and bring a new legislation which will
cover all these things and the loopholes
of the Old Act should also be plugged.
[ Interruptions]

[ Translation]

Hon. Minister, Sir, kindly listen to my
plea also. Regarding 707 Calcutta-Delhi

flight, | have told many a times that the’

time of its flight is not suitable. Itstime is
8.55 O’ clock,

SHRI NARAYAN CHOUBEY (Midna-

pore) : It never arrives in time.

SHRI AJIT KUMAR : This plane
takes off 10 O’clock and reaches there at

22 O’clock. At that tims2, no time is
left for going anywhere. We have raised

this question in Consultative Committee
also; even then nothing has happened.

[English]

Please do make a note of this, because
we are facing much difficulty on account
of the timings, With these words I oppose
this Bill.
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[ Translation)

SHRI MOOL CHAND DAGA (Pali):
Mr. Chairman, Sir, the entire House bad
expressed its sorrow and is still very sad
about the tragic accident which had occur-
red on 23rd, but I would like to know as
to which rules have been framed by your
Department and laid on the Table of the
House after 23rd? You have got the
powers to make the rules, you have got
those powers through the ordinance that
rules would be framed without being pub-
lished. You have omitted the section 14
and you do not want to give three months
time. Thereafter, have you laid the rules
on the Table of the House or not? Now
it is being enquired into and the section 14
has been omitted.

[Englih]

*“14 Any Power to make rules con-
ferred by this Act is subject to the
condition of the rules being made after
previous publication for a period of
not less than three months.”

[Translation)

That you have done, but where are
those rules? First of all, I would like to
know whether those rules have been lzid
on the Table of the House or not,

[English]

‘“234. (1) Where a regulation, rule,
sub-rule, bye-law etc. framed in pursu-
ance of the Constitution or the legis-
lative functions delegated by Parlia-
ment to a subordinate authority is
laid before the House, the period
specified in the Constitution or the
relevant Act for which it is required
to be laid shall be completed before the
House is adjourned sine die and later
prorogued, unlees otherwise provided
in the Constitution or the relevant
Act.”

[Transiation]

I take it that you might have framed
the rules. These are being examined.
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When have these rules been laid on the
Table of the House for being enquired in-
to by it and if those rules have not been
laid on the Table of the House, these rules
may kindly be laid on the Table of the
House before adoption of this Bill. I
would like to say one more thing. What-
ever rules are framed, these are framed
under the Act and the affected people
would like to give suggestions regarding
those rules. The Committee on subordi-
nate legislation has made its recommenda-
tions many a times that sufficient time
should be given for framing of rules so,
that the persons who might be affected by
the law or by the rule, could file thejr
objections and the Committee could exa-
mine those rules and see if those rules are
not contrary to the law and do not create
any hardship or loss to the people. Ten
Committees have made such a recommen-
dation, bu! I do not know, what the hon.
Minis'er thinks to be right. I would like
to quote, what the first Commitiee had
observed :

[English)]

The Ordinance was p;omulgated.
Kind!y go through that Ordinance and that
is becoming law on that date. It was
published in the report of the Committee
on Subordinate Legislation. It says like.
this;

““The Commiitee feel t(hat when the
Acts give a right to the public to send
their comments on certain draft rules,
it is only reasonable that sufficient
time should be given 1o them to study
the draft rules and send their comments
before they are finalised. The Commi-
ttee are of the opinion that a period of
not less than 30 c'ear days exclusive
of the time taken in publishing the
draft rules in the gazette and despatch.-
ing the gazelte copies {0 various parts
of the country should be given to the
public to send their comments of such
draft rules.””

The Committee on Subordinate Legis.
Jation (6th Lok Sabha)said :

““The Comnittee have been repeatedly
stressing that when the Acts give a
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right to the public to send their com-
ments on certain draft rules; it is only
reasonable that sufficient time should
be given to the public to study the
draft rules and send their comments/
suggestions, >

The Committee has recommended that
50 mapy times,

[Tvanslation]

I would, therefore, like to submit that
these powers are already available under
section 15. Now what does section 14
state. It states that :

[Englishl

“’Any power to make rules conferred
by this Act is subjsct to the condition
of the rules being made after previous
publication for a period of not less
than three months.”’

You can add a proviso that you ean
relax it in public interest if you like.

[Translarion]

I have moved an #mendment in this
regard and have asked to adopt it in case
more powers are required to deal with such
important issues,

[English)

““Page 1,—

for clause 2, substitute

2. Inthe Aircrafi Act, 1934, after
scction 14, the following proviso
shall be added, namely:—Provided
that the Central Government may,
in public interest, by order in
writing, relax the condition of
previous publication in any case.”

[Translgrion]

Sir, now I would like to draw yous
siiention to Section 8 ;
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[English}

““8A. The Cential GoOvernment may,
by notification in the official Gazette,
make rules for the prevention of danger
arising to the public health by the
introduction or spread of any infectious
or countagious disease from aircraft
arriving at or being at any aerodrome
and for the prevention of the convey-
ance or infection or contagion by
means of any aircraft leaving an aero-
drome......”°

Then 8B :

“If the Central Goveinment is satisfied
that India or any part thereof is visited
by or threatened with an outbreak of
any dangerous epidemic disease, and
that the ordinary provisions of the law
for the time be'ngin force are ip-
sufficient for the prevention of danger
arising to the public bealth through the
introduction or spread of the disease
by the agency of aircraft, the Ceneral
Government may take Ssuch measuses
as it deems necessary to prevent such
danger.”’

[ Translation)

One could have understood if section
7 was amended but instead a provision
has been added which says that there was
no need to publish it within 30 days
though I would have liked if there was a
proviso for publication. This provision
could be dispsnsed with under exceptional
circumstances.

[Englisk)

You must mention the facts aad must
have a proviso.

[ Translation)

Sir, provision should therefore be made,
to publish draft rules because it is only
taen that peop'e can come to know about
them and file their objections if any.
Otherwise ths people are deprived of their
rights and they are unable to decide as to
what is right and what is wrong in those
gules, Sir, I would, therefore, like the
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Department to carefully go into the amend-
ment that I have moved—and as you have
pointed out regarding previous publication
wien such incidents have occurred,—it
could be dispensed with. Otherwise such
a provision could be there so that people
could go through those rules and regula-
tions and give their suggestions. Parlia-
ment and the Parliamentary Committee
has recommended not once but four times
the publication of draft rules before the
enactment of a law, so that the people are
not deprived of their rights and they could
go through these rules and give their
suggestions about them. I would, therefore,
request you to adopt this amendment so
that people are benefited and the aspira-
tions of Parliament are fully met. I would
be highly obliged if you kindly accept my
amendment.

(English]

SHRI H.M. PATEL (Sabarkantha) :
Mr. Chairman, Sir, I oppose this amending
Bill because it brings to the fore Govern-
ment’s increasing indifference to the
importance of rule making. This Parlia-
ment gives power to the Government to
make rules in certain circumstances. In
so far as this Act is concerned, almost
the entire powels were given to the
Government because it was passed at the
time when the aircraft industry and aircraft
services were in their infancy,

My hon. friend Shri Daga who spoke
just before me has pointed out the great
importance which the Parliament has
alwavs attached to the powers given to
the Executive to make rules undet the
Acts possibly and why the rules should be
made public. When rule making power is
given to the Government, Government as
the executive is expected to see to it that
the public is kept fully informed and given
an opportunity to voice ils opposition or
objections or suggestions, so that the
Government may 8ive full consideration to
them before making those rules. Undoubte-
dly, in certain emergent circumstances,
you need to take urgent action. That
power has been given in this Act exclu.
sively for certain epidemic diseases, etc,

But now, what is being asked is that
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previous publication for a given period
may be permitted in all cases, without any
period at all. ‘Not less than three months’
has been omitted in the proposed Amend-
ment in certain cases it can be ‘no
previous publication’ at all. Now it seems
to me quite extraord'nary, why in this
case it was necessary to take this power at
all ? As has been rightly pointed out,
Government have ample time to make any
amendment by passing it in the normal
manner. It is time that the Inquiry
Committee that was appointed, had
recommended 1hat it should be held in
camera. But what prevent:d the Governe
ment from just notifying it and then
issuing an ordinance ratifying the action
on omission of previous publication of
rules and seek power, rules to hold the
inquiry in camera and so on?

Mr. Daga has pointed out another
very important point and this also shows
the indifference of the Government, almost
the contempt which the Gove'mment have
for this kind of thing I noticed that when
Shri Daga was making this point, the hon.
Minister was no¢ paying any attention to
it at all. Aod yet it is very vita] and
important. He pointed out that in regard
to the rules made, in this case, after the
ordinance was issued, have not been
published how do we know what rule or
rules have been made ? f the inquiry is
to be held in camera, you must say under
what circums ances they had to be held in
camera. They refer to ‘public interest’.
Public interest is a very vague concept
and I think that it is very important in a
democracy to see that a Government
always explains fully its own understanding
of ‘public interest’.

Mr. Chairman, I do not want to take
any more time, It was only these two
points that I wanted to make, i.e. the less
use that a Goveroment makes of rule
making power, the better and when it does
use that power it should do so in a manner
which keeps the public informed.

Secondly, so far as this Act is con-
cerned, it is time that a fully comprehensive
Bill is brought before the Parliament, so
that we can update the whole thing. In
1934, the situation was something quite
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different from what it is today. By now,
the number of rules that you have made
runs into hundreds of pages almost, I
have seen them and I do not suppose,
even the Ministry will be able to find its
way in the maze of the Amendments and
rules made thereunder. So, J would
suggest Mr. Chairman, that the Ministry
gives some greater importance to the rule
making power. But in this particular case
even now, I hope that they will reconsider
their attitude towards Mr. Daga’s Amend-
ment and in any case see to it that the
previous publication is retained for not
less than three months. That is essential
in the ordinary way. In emergent cases,
you may not ask for the time period, but
even then definitely there should be post
publication.

PROF, NARAIN CHAND PARA-
SHAR (Hamirpur) : Sir, I support this
Aircraft Amendment Bill No. 187 of 1985.
The purpose of this Bill is very limited.
In the aftermath of this tragedy on the
23rd June, 1985 in the North Atlantic
Sea of the Kanishka Aircraft, it was
observed during the investigation that
previous publications and insistance of
three months period would bring certain
difficulties. Therefore, the Amendment requ-
ires that the minimum period of such pub-
licativn should be waived off. That pre-
vious publication is enough. But even
then the commonsense would have required
that at Jeast some minimum period should
have been indicated, may be a week or a
few days because without any period, previ-
ous publication would mean ju:t our hour
before. So that would be making a moc-
kery of the whole thing. Therefore, I would
suggest that in order to be fair to the
people and (o the people who are using
aircrafts and those who are operating them,
it should be necessairy that some period,
as least whichcver is regarded as conyen-
ient by the Government should be indi-
cated, Previous publication is not enough.
The previous publications should be quali-
fied by the time period required for it.

Secondly, Sir, I agree with Mr. Daga
that the 1ule of law requires, that the
rules whenever they are made to serve as
an Act should be published, sholud be
made available to the people at the drafte
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ing stage so that they are able to say
whether there is any divergence of opinion
or not. Therz is some improvement that
had bcen supgested because, no publica-
tion of rules, no previous publication, Do
time period only means that bureaucracy

is the paragon of virtue and they are the

repository of all wisdom in this earth. the
public, the passengers and .operators who
are running these operations. They do Dot
have any kind of response to make. So it
is in the interest of all that some sort of
minimum period, may not be three months,
may not be even a month, but at Jeast a
week or at least 3 to 5 days should be
mentioned s0 that all apprehensions are
allayed in this respect. And now that the
aircraft is touching every part of the coun-
try and it is also connecting our country
with various foreign countries, There is
need for a comprehensive act. We should
take into consideration the onward march of
the Civil Aviation because, 1 find that this
Aircraft Act is of the year 1934, thatis 51
years old and rules are 48 years old. So 48
years old rules need be revised and 51 years
old Act should be revised. What can be done
is a comprehensive Act which can :ake ip-
to accout the developments that have taken
place and the various requirements and the
draft rules can be published and as Mr. Daga
has said it should be the concern of this
Parliament to see that its rights are not
encroachcd upon and the executive does
not trample its rights and the rule-making
.power is there with the Government,
No doubt, Parliament has agreed to it;
but the rule of law requires that the response
of all sections of the sociely is also taken
into account. So, I wou'd plead with the
hon. Minister to take this point into
consideration, and also to see that the
air services are run :n such a manner that
no part of the country has a giouse that it
is being neglecied at the moment, because
what we find is that certain States get the
benefit of being in the centre, and other
far-flung States like Himachal Pradesh do
pot get anything. So, that idea should
also be kept in view, though that does not
get covered within the purview of this
Bill. So, it is better to bring this also to
the notice of the Minister, viz. that the
Shimla airport has been under construction
for a number of years; and similarly, pro-
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posals made in respect of other parts of
Himachal have not been taken very serio-

_usly,

Air travel these days is a must, be-
cause the time has come when people are
very much short of time. They do not
have much time, Therefore, the business
of the Government and of the people re-
quire speedier air service.

With these words I support the Bill.
but with this reservation thut previous
publication is not enough. Incidentally, I
would request You to read the text of
Statement of Objects and Reasons of the
Bill i.e. its last sentence. I find that even
grammatically it is incorrect. 1t says :

““It also empowers the Central
Government to dispense with, in the
public interest, the condition of pre-
vious in any case.”

What is meant by ‘pievious’? It
should be previous publication. Without
the noun the sentence is not complete.
So, such an indifferent attitude in the
drafting of the Bill, and pushing it in Par-
liament is something...

PROF. N.G. RANGA (Guntur) : It is
an endemic disease. (Interruptions)

PROF. NARAIN CHAND PARA-
SHAR : It has come ; but the sentence
should be complete. You can read it.
The noun should have been supplied.
What I say is that if the same indifference
is to penetrate into other various aspects
of our activity in regard to aircraft...

SHRI BANSI LAL: But in the Bill

here with me, *‘previous publication’ is
mentioned.

PROF. NARAIN CHAND PARA-
SHAR: What [ have, is also the Bill. I
have not published it, It has becn pub-
lished by Government. (luterruptions) So,
care should be taken to see that this is
incorporated.

With these words, while pointing out
these lacunae, I support the Bill,
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SH<I NARAYAN CHOUBEY (Midna-
pore) : Many things have been told by
Shri Daga and other frierds. I am at one
with them, The Bill is too sweeping.

Actually, it is a matter of regret that
our Department pays such little coacern
for our maladies. The accident took place
" on 23.6.1985; and the ordinance was
brought only on 16.10.1985. Now a Bill
has been brought in the month of Decem-
ber. This shows that the amount of con-
cern that we express in our Press and
media is not 1eally thcre amorgst our
bureaucrats, ofticers and the Depart-
ment,

As Shri Daga has said, wby should
the right of the pcople be curtailed? What
is the reason? If the Government feels
it nscessary, it should have come with this
Bill earlier. Such a type of Bill could
easily have been brought ino the monsoon
Session.

This is the first point. Secondly, if the
Government feels it so necessary, in the
case of emerzencies ani exigeacies, they
may move for something else. But the
right of the people to hive the rules should
not be abrogated. It should not bz done.
We are all elected people. Ours isa dem-
ocratic system. To maike rules is an ia-
alienable right of Parhiament. If you
want to take 1t away, I do pot think it
would be correct. Kinldiy thiak about
this.

I beg to submit 1 or 2 things on this
occaston, regarding some other facis about
the Kanishka case. Actually, reports are
coming that the Boeing itself was defective;
and there has been panic in Aviation cir-
cies regarding 1ts mechanism, and the
planaiog of this aircraft.  Youd should see
that our pzople’s lives are not endangered
by such aircrafis.

Regarding evideaces which have come,
I think, 1t 15 a very serious thing to digest
now. LEwvidences have come very recently
L0 show that somz passcagers had bought
tickets for this tight; they had booked
their baggages also, the baggages wers
taken away in the flight but they did not
go .nside the plane. The baggages came
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away and the plane was allowed to start.
Such type of security arrangement should
be taken note of.

You have brought forward this Bill
oinly to see that inquiry can be held in
camera. Well and good. You do not
want 10 bring out the identity of some of
the witness s,

Well and good. But, then, why should
such things take place at a'l, arise at all?
How i: it that the plane was allowed to
fly before checking whether the concerned
persons turned up or not znd the baggages
were allowed to go? How such type of
things take place?

Regarding Calcutta Airport, many
things have been said. You often go to
Calcutta because you bave got many of
your reclations in Calcutta. Calcutta was
one of thg busiest Airports of India some
25 years back., Now, Calcutta Airport
is beeoming very weuak and bad day by
day. .Many international flights are bcing
taken away from there. [ think the last
British Airways flight flew through Calcutta
Airport only on 26th of November. Of
course, you have every right to say that it
is the decision of a particular company
and not our decision; but then there is a
government and the government can influence
it. It is very gsod that Hvderabad 1s beco.
ming an international airport. Bhopal should
also become an international airport; some
other place should also beccone an inter-
national airport, But the internitional
airport at Calcutta is losing its merit. A
planned effort is being made to bring down
its importance. Only ftive days back, a
flight from Calcutta Airport was delayed
by six hours. The reason is that some
defects were found and those defects
could not be repaired at Calcutta., A
plane went to Bombay to bring some spare
part and then the repair work was done at
Caicutta; and then the Calcutta flight came
from Calcutla to Delhi., The Calcutta
flight in the moroing starts from Gauhati
and then it comes to Calcut a and then it
comes to Delhi, and then again from
Delhi it goes to Calcutia. The timing at
8.55 A.M. which you have fixed is pever ad.
hered to. In the wnole year, not even og
eight days, the Hight is at the right time,
So, you kindly sce that the timings agg
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changed and minor defects are repaired at
Ca'cutta itself. This aspect should be
looked into.

Regarding computer, although it is
not part of this Bill, yet I would like to
brirg some difficulties to your notice.
There was no computer in the Indian Air-
lines Office in Parliament House, Only
two persons were working there. We used
to get our air ticket for any day we liked
and they were immediate'y okayed within
one hour or two hour or three hours.
But now computers have come: one i
here and the other is there. Instead of
two persons, three persors are working
there, [ had deposited my Exchange
Order day before yesterday, but it has
been okayed only today. So, the dclay is
there; ir efficiency is there and the computer
is also thers. Only manpowcer has (o be
increased. You Findly look into this
problem. Why can’t we get our air tick-
ets okayed in time? If the induction of a
computer brings cfficiency, well and good.
They s.y, *What can we do when the com-
puter is not working well?”’

[ Translation]

What can 1 do when the computer is
not working. 1 am ready to work but the
computer is cown, The computer which is
pot in order shou'd be immediately thrown
out and the people should be given pro-
tection...... (Interruptions) save us from
such a situation. I am sure Mr. Chairman
will agree to it. I would request you to
either give us tickcts or remove the compu-
ters and s:ve us from hardship.

[English]

Regarding this Bill, do not make it so
sweeping, do not takc away the powers
which the Parliament has been enjoying so
long.

[ Transt:alfon]

' SHRI GIRDHARI LAL VYAS (Bhil.
wara) : Mr. Chairman Sir, I raice to support
the Aircraft Amendment Bill 1985.

There is a provision regarding subordi-
pate legislation that whenever a rule is
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drafted it should be published and it
should be made public and the objections
thereon should be invited from the people.
Later when it has been notified, the pra-
ctice of laying it on the Table of the House
should also be therz, But now these pro-
visions are being altered with the introdu-
ction of this Amendment Bill,

I would request the hon. Minister not
to change these provisions in respect of
each and every cace. If a highly impor-
tant matter is under consideration or the
matter is emergent and the existing pro-
visions need to be changed, then an
explanation could be given under any of
the prevailing laws or a proviso may be
provided for the purpose. In any emer-
gent case, wherein prior publication is not
essential, this provision can be made
ea‘ily under any law. But with the enactment
of this rule this system has been completely
abolished, which I feel, is not proper. The
word ‘emergent’ could be added to ‘pre-
vious publication if any’ in order to enable
the publication of all those rules which are
framed except those framed in emergent
cases. This wou'd help in meeting your
requirements as well as of the subordinate
legislation committee which has been
making continuous recommendations with
regard to prior publication of rules. There
is need to retain the present system in this
regard. We have a democratic set up and
Parliament has been empowered with
certain rights. Those rights should not be
snatched away. The prevailing system
should be honoured by Government. If
each and every law is altered in this way,
Parliament will be deprived of those
powers. If Parliament is deprived of all
its powers, the democratic system will not
continue for long and the country will
have to face serious . consequences.
Bureaucrats are being given wide powers.
The bureaucracy may twist these powers
in any way. Democracy has been esta-
blished 1n this country after great struggle.
Do not allow the bureaucracy to take over
all democratic rights. As has been poin-
ted out by the hon. Member of CPI, do
not take sweeping powers in respect of
these rules and do not try to change the
existing system in this regard. No doubt,
necessary changes could be made as and
when required in emergent cases. This
would strengthen the democratic set up.
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Justice Kripal asked you to make nece-
ssary chaonges in the existing provisions.
There was enough time available since
then when justice Kripal had asked you to
do so. Had your officers wanted, much
could have been done in this regard. This
rule might have been framed for taking
evidence in Camera. But six months hae
elapsed since justice Kripal started his
enquiry. On which date did he ask that
this rale should be chinged? How much
time has elipsed since then? Had he
published the rule after framing it, both
the purposes would have been served. If
‘he bureaucrats have decided that Parlia-
ment should be deprived of its powers and
this should not be published so that there
is no need to lay it on the Table of the
House, I dare say, the practice is wrong
and it needs to be paid attention. The
Government has complete faith in the
democratic system and, thercfore, it will
not be a right step.

secondly, I would like to remind you
that this amendment has been brought to
make few changes in the rules only,
despite repeated requests from several hon.
Members that this law itself is very old and
obsolete and major changes are required to
be made in it. You might have observed
that there are many shortcomings in this
Aircraft Act and the lack of signal, Radar
and communication facilities at our Air-
ports is the cause of lot of inefficiency.
Many world organisations have not éven
recogoised us. Under these circumstances,
necessary provision should be made to
remove these shortcomings. Except moving
this amendment, nothing has been done for
providing facilities in the absence of which
the service is facing enormous loss and no
efforts have been made to improve these
facilities in the absence of which the entire
system has become topsy turvy. Attention
should, therefore, be paid towards this.
Necessary changes should be made in the
existing law so that the system is made
fool-proof and well co-ordinated. If you
have not brought a comprehensive Bill at
present, you should do it in future 8o that
we are able to enact a law through which
we have a fooproof system throughout
the coumry. With this improvement, we
will come at par with the Aircraft Acls of
the world,
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My other submission is about the
Kanishka accident which occurred on 23rd
of June., The security check was not done
at that time which usually is made before
the flight. The machine which is used for
security check was out of order, because of
which the check could not be done. Who
is responsible for this ? Whether Justice
Kripal is locking Into the aspect as to why
that michine was not working, because of
which saboteurs could get a chance to take
arms and ammunition inside the plane,
causing the explosion. Who is responsible
for the explosion and all that? Has any
action against those officers and staff
members been taken? Has this point been
included in the Enquiry? How did they
err because of which such a major accident
took place, the kind of which has never
happened before? What arrangements are
being made in this respect. There is need
to look into this aspect in a definite
manner.

Similarly all the lacunae in the rules
and regulations as also in the administra-
tion should be removed, particularly in the
matter of security. Lot of undesirable
things are taking place now a days; planes
are being hijacked, arms and ammunitions
are being taken inside the planes. There-
fore, follproof arrangements regarding
security should be made at the airports. In
this connection, suitable provisions should
be incorporated in the relevant laws. Ours
is a vast country and in the field of air
gervices we are making much progress.
Air India services are available throughout
the world and Indian Airlines is also ex-
panding its services throughout the country.
in addition, the third level airline—
Vaydoot—is also being made available at
different places. When there is such a
large network of air services, we should
see that a suitable law is enacted which
may help in maintaining control over all
these facilities. I am hopeful that very
soon A comprenensive legislation will be
brought which will cover all aspects rela.
ting to air services, e.g., securily, adminisl

tration, security check etc. This is m-
request to you. With these words vy
support the Bill,

[English]

SHRI K. RAMACHANDRA REDDY
(Hindupur) : We boast of a Government
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wherein the juadiciary is separate, the
Legislature is sepirate and the Executive
is separate. The purpise of the Legisla-
ture is to make rules and laws and the
purpose of the Executive is to implement
those laws. The executive does not have
.any power to make rules and laws; but
under exceptional circumstances while an
Act is being enacted and a Bill is being
discussed, when we are not able to visua-
lise the coming events, the changes that
are likely to occurin the society, then a rule
making power is given to the Executive so
that they may make some rules at a latter
stage depending upon the changed circum-
stances which you will not be able to
vlsualise, Therefore, limited power is
given to the Executive to make rules or
legislation. That power has been formu-
lised as delegated legislation,

Now-a days whan the Bills are brought
before the Parliament, the Executive
invariably reserves the rule-making power
for itself thereby making lot of inroads
into the very powers of the Parliamentary
legislation. Thus the purpose of the
Parliament for which it is constituted is

defeated. '

This amendment appears to be very
simple and highly innocuous, but.if you go
deep into it, very dangerous trend is there.
In the Aircraft Act of 1934 this Section
14 was there, Now, after 51 years you
are trying to remove this very section.
According to this Section, when the Execu-
tive made some rules, those rules were re-
quired to be published and given publicity
in order that the people might know what
were those rules, whether they were good
or bad, whether they were for the people
or against the people. Then they discussed
among themselves to see its legality or
otherwise. The main purpose was that the
Executive knows the public opinion and
acts accordingly. That was why Section
14 was included in the original Act.

.' i T Ve "

* The Government that .
country in 1934 was the one which all of
us, including the Congress, dubbed as;an

autedratic Government, as sa anti-demo- .

cratic Government, that they did nqt care
for the weelare of the peoplp, that they
never tried to'elicit the will of the people.
That is how that Government way critici-

was ruling the _
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sed. Such a Government had at that time
giveI.: a lot of weight to the opinion of the
public even in those days. That is why
they included Section 14 in the original
Act whe eby there must be pre-publication
of rules and that after ascertaining the will
of the people about the rules after three
months it will attain the force of law. So,
even that Government which was supposed
to be anti-people had included in the Act
whereby they wanted to elicit the opinion
of the people. They gave the people a
chance to know the ru'es. But here, our
Government, which is a Republic and
democratic Government, which professes
that the people are sovereign and Parlia.
ment is sovereign, is talking away all these
powers already given to the people by a
Government which was bighly autocratic,

Where are we going? Are you going
to put the clock back? What is the pur-
pose of this amendment? By this Amend-
ment, the intention of the Government has
become very clear. Government js saying
that they are democratic. But really they
are only anti-democratic and anti-people,
What is the purpose of changing this rule?
Why do you want to shut out the people
from the knowledge of the law and the
rules? Why do you stand in between
the people and prevent them from knowing
what is the rules and what the laws are?
You want to keep the people in the dark-
ness. Thatis all. This is not the way a
democratic Government should function,
What is the reason for which you want to
amend Section 14?7 What is the reason you
want to introduce a new Section 149 Is it
to preveot pre-publication? What is the
purpose that you want to achieve? We
don’t have any dispute with the Kanishka
trial. You want the trial to be fn camera,
By all means you can have it; we have no
objection to it. But to achieve the same pur-
pose you can amend Section 7 of the origi-
pal Act which says certain things with regard
to investigation into accidents. The pyr.
pose will be served by amending section 7
of the Original Act, Section 7 says, in
case of accidents what is the procedure to
be adopted, how it is to be done, ang all
that. You could have amended Section 7
and said that the procedure should be in
camera. m:lt_'m_ste_ad of that, in the Buise
of, providing for in camera proceedings of
Kgnishka Trial, you are taking away the
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rights of the people and putting them in
utter darkness, and preventing them from
knowing the law and the rules. So you
want to introduce this thing by the back-
door.

Therefore, I urge upon the Minister to
withdraw this Bill and bring forward 8
comprehengive Bill for the consideration of
the House,

Sir. the service at the airport is very
bad. They don’t give us any information. If I
go to Counter No. 1, some one asks me to
go to Counter No, 2. IfI go to counter
No. 2, then some one asks me to go to
Counter No. 3 or Counter No.4 and so
on. Nobody is guiding us properly. The
food and coffee which are served are bad
even though the cost is very aboormal.
The courtesy extended is very, very mini-
mum. When we go to purchase a ticket,
we do not get the ticket immediately.
Thers is a separate counter for MPs. in
the Parliament House. But you have to go
many times to get the ticket. You have to
go twice o- thrice. T request the Minister
to improve all these things. Please see
that some proper courtesy i extended to
passengers at all the airports. I go to air-
port. There are three or four flights from
the airport. When I go, sometimes I don’t
have even the space to sit. I am forced to
be standing for half-an-hour or forty-five
minutes. There is nobody to guide us
properly as to where the luggage is te be
weighed, where the security check is to be
done and all that. So, you should improve
all these things. 1 request you to bring
forward a comprehensive legislation aod
withdraw this Bill. There should be a
comprehensive legislation so that all these
things will be taken up together and some
comfor's and conveniences are afforded to
the passengers, With these words I con-
clude.

[ Translation]

SHRI MANVENDRA
(Mathura) : Mr. Chairman, Sir, I rise to
support the Aircraft (Amendment) Bill

1985 and would like to submit to the hon.’

Minister that it was very essential to lay
rules also, along with the Bill. On 23rd

of -June, a very t(ragic accident of Air’
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. India’s Boeing 747—"Kanishka’ took plact‘

in which about 329 persons died.. Along
with it, after some time another Ajrlines®
Boeing 747 met with an accident in Japhh
in which 520 persons lost their lives. 1
also want to draw the attention of the hon.
Minister to a news item puoblished ih
London. '

[English]

““The first balf of this y ear was ome of
the worst fatal air crashes according to
a survey in this week’s Flight Inter-
national magazine.’’

““Including 329 killed in the Alr India
crash, 913 people "died in aircraft
accident in the six months to the end
of June, compared with an averape of
750 a year during the last 20 years.”

[ Transiation)

Sir, ‘the statement given in the above
news shows that in 1977 21 accidents took
place in which 1034 persons died. The
member of these accidents remain fluctua-
ting, but recent table shows that in 1984
the number of persons died was 134 and
only 12 accidents took place. But it is
very unfortunate that in 1985, according
to that news item, 21 accidents took placée
in which 913 persons met with theit
deaths. Referring this table, I draw the
attention of the House through you that
not only in India, but in the entire world
the terrorism is spreading. The question is
not of India only. These accidents, whether
they have occurred due to hijackibg or
blasting of the planes, have increased much
in this year. These things are based om.
enquiries. These &re the glaring examples
and they are on the constant increase.

. Mr. Chairman, Sir, I want (0 give some
suggestions to the hon. Minister and to the
House through you. In India it is tive
that the security has been sirengthenod: in
Iddian Ai#flines and Air India; ‘as.bas been .
said here, Btit it requires further. strepg..-
thenfiig. As some of the hon, Members have :;
suggested; the commaunication and - rader..
system  #hoald be provided with latesy.
techitique o Yhat the accidents at.the time
of tyke off #nd 1anding sse avolded, - .
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16:00 prs,

Mr. Chairman, Sir, there is need to
tske strict security measures. In this con-
nection also I would hke to give you a
glaring example. I went to Palam Airport,
Dethi and said that I am an M.P. He
saluted me and allowed me to go in. In
this connection, Sir, I would like to submit
that whatsoever may be the status of the
person going there, even if he is a VIP, he
should not be allowed to go unless his
ideatity has been checked. If some one is
aowed to go by merely telling that he is
an M.P., that is not good. The Security

» officer posted there should verify our iden-
tity and should aliow us to enter only
after verification. Similarly, there are other
small airports. I was in the Committee of
Tourism and Civil Aviation. The question
of security was discussed in detail in this
Committee. Our Hon. Prime Minister had
sent that Committee for inspection in Bom-
bay and Hyderabad. It has been seen that
there are many shortcomings in security
arrangements at sma'l airports. Delhi is
an interpational airport and there are

. sufficient security arrangements in Delhi.

I would like to submit to the hon,
Minister that lakhs of international passen-
gers and Indian passengers travel by air in
India and even if there are VIP Passen-
gers, their luggage must be checked. Even
if there might an M.P, or any other V.L.P.,
their luggage must be checked, lest some
body should not plant any explosives etc.

» in their luggage which might cause an accis
" dept resulting in injury and death to all
the passengers. The Government of India
has & great role in International politics. I
would, thercfore, like to lay a great
emphasis on this suggestion.

Arrangements have been made for .

refresher courses of our pilots and air
hogtesses. Similar refresher courses must
be arranged for these security personnel

. @ls, 8o that they might be aware of latest
*techpiques and might be able to meet any
risk under all the circumstances.

16.02 hrs.

[SHRE SOMNATH RATH in the Chair]
~8o far as the question of cleanliness is
concerned, I would like to submit to the
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hon. Minister that I have travelled in the
planes of Indian Airlines and Air India
many a times. There is lack of cleanliness
in the planes of Indian Airlines. Our
Indian citizens and V.I.Ps.—all travel in
these planes. The scats are torn. Many
a times, a lot of delay 1akes place in the
take off of the planes and vomiting,
urine and stool of children is found in the
planes which causes an irritating and foul
smell. The cushions of the seats arc very
dirty, -

Besides, a lot of improvement is
required to be made in the catering
arrangement. So far as the question of
,catering at airports is concerned, ¢xorbilant
prices are charged from the passengers. I
would also like to draw your attzntion
towards this aspect.

In addition, the condition of goods and
luggage trolleys is very bad. Their wheels
remain jammed. The hon. Minister goes to
the airport and be might be aware of al
this. Our hon. Members might also be
aware of this fact that many a times our
clothes are torn due to these trollevs. As
their wheels are jammed. many lady
passenBers find it very difficuit to carry
their luggage on these trolleys. The emp-
loyees at the airports do not keep the
trolleys in working condition and barass
the passengers and extract money from
them.

As I am a member of the committee of
Toruism and Civil Aviation, I often visit
the airports at Madras, Bombay and Delhi.
The behaviour of the personne! in the
enquriy office at airports is very rude.
Nobody would find any information from
them. The foreign travellers have toid that
enquiry office is not prepared to inform the
travellers as to which are the Government
hotels and in which good hotel the passen-
ger should go as also which is the route of
taxi. The middiemen and touts misguide
them and they take them in their own
taxies to dirty hotels in nearby areas of
Chandni Clowk and extract money from
them in an indiscriminate manner. I would
request you that your enquiry office should
be very vigilant so that the passengers are
Dot harassed in any way. We have also
received a complaint that the officers and
the staff of the caquiry office and 'be offi.
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cers and the staff of airport is engaged in
such activities. You should look into this

also.

So far as custom officers are concerned,
a complaint has been received that they
exempt the goods from custom in an arbit-
rary manner, because they get a fixed
amount from the passengers and charge
custom in an arbitrary manner frcm other
people. I have myself seen that the persons
working abroad are harassed much. They
are aware of neither rules, nor by-laws. 1
would like to supgest that rules and by-
laws should be kept in the enquiry office so
that people could consult those rule® and
know as to which goods they could bring
with them and in which quantity as also
what would be the duty on a particular
item. A list showing various duties should
be displayed there.

I would also like to draw your atten-
tion to one more point. People of Labour
Union of Airport bad come to me. There
are two Unions in Delhi Airport. There is
great rivalty between them. Both the
Unions continue to fight among them-
selves,as a result work is suffering, I
would request the hon. Minister that he
should hold secret ballot there as he had
said last year also and grant recognition to
the Union which has got the majority with
them, otherwisc if the present situation
continues, the condition is going to dete-
riorate further.

In the end, I would like to give one
more suggestion. It is most essential that
the foreigners who enier India through Air
India, Indian Airlines or other Airways
should be mzdically examined, because
there are many diseases which are very
difficult to be treated here. The foreigners
should be specially medically examined to
see that they are not alcoholic or drug
addicts, because they might suffer from a
disease which may cause great harm to
Indians. 1 would request the hon. Minis-
ter specially that foreign npationals should
be allowed to enter the country only when
they are medically examined and if they
are found to suffer from any disease they
should first get treatment for the discase
and get cured. '

With these words, 1 extend my whole
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hearted support to the Bill and I would
like to express my thanks to the Hon.
Prime Minister and urge him that an
atmosphere of terror has been created by
the terrorists throughout the world, it is
very essential that most stringent action is
taken against them. Their cases should not
be tried outside the country. Stringent
action must be taken against them in our
own courts.

[Eﬂg!foh]

SHRI CHINTA MOHAN (Tirupati) :
Sir, I would like to say that the introduc-
tion of this Bill goes to show how far the
present Government has got belief in demo-
cracy and that it is a most undemocratic
act. Actually I have my own doubt whether
the Minister has carefully read the Act of
1934, He has amended Section14, If he
had fully read the Act, he should have
amended the other Sections also. Actully
Sections 3 and 7 are also equally impor-
tant. Section 3 says :

“*To facilitate the exports, imports
and manufacture of ‘aircraft,”’

Section 3 should also be amended.

In order to take a summary decision
and to conduct investigdtion right on the
spot, Section 7 should also be amended.
The Minister has not said anything about
section 7.

Coming to section 14, the provision
about previous publication for a period of
not less than three months was allright.
The amendment only goes to show that the
Governmcnt has no value for Par liamentary

democracy.

Section 42 of the Indian Patents and
Designs Act, 1911, applies only to the aire
craft which are registered in India. I do not

know whether it will apply to those aircraft
which are registered outside. Therefore,
to that extent, this section has to be

amended.

None of the sections of the Aircrhi‘t
Act, 1934, covers defence aircraft, particu-
larly the Naval aircraft and the Air Force

aireraft.
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I would like to give a few suggestiosn
to the Government. When Government
wants to purchase any aircraft or helicop-
ter, it should not be done by a single per-
son; there should be a Committee which
should deal with that ; it should be regula-
ted by taking a democratic decision in that
particular Commitice. Nowadays it is not
like that. We hear that several things are
going on in the aircraft deal. This should
be immediately curbed.

It has been brought to my notice and it
has also come in the press that some pilots
fly the aircraft after taking alcohol. Actua-
lly it has come to my knowledge through
the press that the Kanishka aircrash occur-
red because the pilot was fully drunk, I
request the hon. Minister to go deep into
this and give some instructions to the
Commission investigating that crash,

There is a dire need for constituting a
Helicopter Corporation. It can help the
oil sector and also intercity transport.

With these few suggestions, I conclude
my speech.

[ Translation)

SHRI HARISH RAWAT (Almora) :
Mr. Chairman, Sir, I am finding myself in
a dilemma over this Bill, i.e., whether I
should support it or [ should request the
hon. Minister to make certain changes
therein. Our other friends have also made
such a request. It is definitely appearing to
us that the rights of the common man as
also our rights are being confined in a few
hands. If there is any emergency and a
sitmation like the present one is created,
nobody would have aoy objection even if
Government curtails certain rights, But if
a general amendment is made in tne Act
and the rights are limited for all times to
come, [ think any person would find him-
self in a dilemma.

THB MINISTER OF TRANSPORT
(SHRI BANSI LAL) : Perhaps Dagaji has
briefed you.

-SHRI HARISH RAWAT : I was sup-
porting the Bill, but I have also been affec-
ted by Dagaji. But, Sir, I would like tg
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tell the hon. Minister that M.Ps. of this
side and that side both have been affected
by him. It appears to me that if Dagaji
moves any amendment, it could appeal to
us even.

THE MINISTER OF FINANCE (SHRI
VISHWANATH PRATAP SINGH) :_ For
first time,

SHRI HARISH RAWAT : Sir, I do
not wish to say much in regard to this Bill
except drawing the attention of the hon.
Minister to the improved working of Rail-
ways. When he was inchaige of the Minis-
try of Railways, punctuality and efficiency
could be seen everywhere. We hope that
he would bring about definite improvement
in the working of air services too now that
he is incharge of that department also, We

~are proud of you for bringing about the

improvements in the working of Railways.
If one is even five minutes late at the
station, on¢ may miss the train and in case
one 15 to receive someone at the station
and gets five minutes late 1n reaching there,
one finds the person already roaming on
the plaiform. We congratulate him for
this achievement. But it is a different
story at the airporis. 1f one is even 10 or
15 minutes late ip reaching there, one is
confident that he would be able to calch
the plane because on reaching the airport,
one oiten finds that the flight has becn
delayed by 40 10 50 miuutes. In some
sectors the delay is even more than 1ihat.
Al limes annpouncements regarding delay of
flights is made twice or torice and n the
end an apnouncement iS made that ine
flight has been cancelled. One has to
return disappointed. There is a great need
to improve the situation.

Breakfast provided in some sectioas
is of very poor quality. Wnen a person
boards a plane early in th¢ morning, he
expects that a wholesume breaktast wouid
be served there. But what 15 ihere in woe
breakfast 2 He gets a samosa which i1s
fried, 1 don’t know, in what sort of oij...
(Ingerruptions) This is given particulariy
on the Calcutta section. May be tne C¥M
Government in Bengal 1s responsibie 1or
such a poor quality ot breakrast,

If per chance onc is able 1¢ icacq o
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destination in time one has to wait for 30
to 40 minute; to collect his baggage. At
times when there is change in duty of the
staff, one has to wait even for one or one
and & half bours to collect one’s baggage.
This often happens at the Delbi Airport.
This rcquires to be improved. I would
like to touch one point more although this
point is not covered under this Rill. I am
not able to resist it. I would like to
request the hon. Minister to provide
Boeing service at Bareilly Airport as it is
an important centre. We would be happy
if it is done immediately.

Pantnagar has been lirked with Vayu-
dcot service, but it is not a regular service.
I would request you to provide regular
Vayudoot service from Pantnagar to Delhi
and also to Lucknow, '

I would like to make a complaint
against Vayudoot on behalf of the people
of Uttar Pradesh. Uttar Pradesh, which
has the largett population in the country,
has the lowest number of Yayudoot
stations, If maximum points in the State
are linked by Vayudoot service, it would
prove beneficial for the Government in
future. More and,more people will start
using air service and the State will
generate good amount of air traffic in the
long run. I wcould, therefore, request the
Governmert to provide air service to
those big cities of Uttar Pradesh which
have a population of over one lakh and
have the potential of air traffic during the
Seventh Five Year Plan,

I would also like to congratulate the
Government for providing Vayudoot
service to most of the hilly areas of North
East. There are many hilly areas in Uttar
Pradesh and we have repeaiedly requested
to provide an air strip at Kochar, in
Chamoli district wherea very E£ood ait
strip can be coanstructed and link it and
Pithoragarh by Vayudoot service, but all
my requests have proved to be futile, We
are even ready to construct a temporary
air strip if these two points are lioked by
‘Vayudoot’ service. We can force the
State Government to spend the NREP
funds in constructing -this air strip. If the
Government is kind enough, this area
wouid also come oa the ‘Vayudoot’ map.
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The setting up of Helicopter Corpora-
tion is a welcome step. But I was pained
to know that this Corporation will cater
only to the needs of ONGC and partly to
North Eastern states. The hill areas of
Uttar Pradesh have not being included in
any way. I would, therefore, request the
Governmeant to provide helicopter service
and link the district headquarters of the
six hill districts of the State in the long
run. Lucknow is the State capital and the
hon. Finance Minister will be one with me
that there ars many people who sarn
foreign exchange and belong to neighbour.
ing cities like Kanpur and Unnao yet they
have to come via Delhi, Oncc again they
have to board a plane to reach their
destination. It is, therefore, requested to
develop Lucknow as an International
Airport and provide weekly service to Gulf

countries, ,

With these words, though I amin a
fix, I support this Bill, having full faith
and confidence in the ability of the hon.
Minister and his Ministry.

[English]

THE MINISTER OF TRANSPORT
(SHRI BANSI LAL) : The point is : why
this amendment has been brought. As you
know, Air India 182 flying from Canada
to Bombay crashed c¢cn 23td June, 1985
near Ireland. Justice Kripal was appointed
as Comm ssion of Inquiry to investigate
into the causes of the accident. During
the investigation, Justice Kripal came to
the conclusion that there were people in
Canada who were not piepared to depose
before the Commission in the open court
and they even waated that their names
also should not be disciosed. So Justice
Kripal moved the Government that some
sittings im camera are necessary. When
Justice Kripal communicated it to the
Governmeat in August, the session of
Parliament was on its last legs and we
had no time (o bring this amendment
before the Parliament at that time,

What has necessitated the amegdment ?
According to the previous rule, Rule 75,
we could not allow the gourt to hold
inquiry in camera. The inquiry should be-
in open court. Su Rulg 75 had w0 e
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amended. Then Scction 14 of the Act
bad alsoto be amended to authorise the
Government to do away with the previous
publication of the amendment of the

rules.

Many of the members have raised the
guestion that the previous publication
should not be done away with, We are not
doing away with it. The hon. Members, I
think, have read the other provisions of
the Act but they have not 1ead Sec. 14 of
the Act, What we are doing now is to add
a proviso to Sec. 14. Sec. 14 reads :

‘‘Any power to make rules conferred
by this Act is subject to the condition
of the rules being made after previous
publication --...

That stands. But we have m:de a proviso
here saying :

““provided that the Central Govern-
ment may, in the pub'ic interest. by
order in writing, dispense with the
condition of previou.
- any case.”’

As a special case, by reasons given in
writing, we can dispense with this prior
publication in some neccssary cases.
Otherwise, this is not a general thing that
we will not pre-publicise *he rules and
all that. So this idea of the hon. Members
is not correct.

Mr. Girdhari Lal Vyas pointed out and
Mr. Moo! Chand Daga also said that the
rules should be laid befo ¢ the House. The
ru'es framed by the Government were laid
on the Table of the Lok Sabha on 28th
November 1985 and on the Table of thei
Rajya Sabba on 4th December, 1985. So,
the rolés have been laid on the Floor of
the House. The rules are subject to the
scrutiny by the Subordina‘e Legislation
Commi:tee. So, there is nothing wrong in
that. Government is not doing away with
theé  previois Qubhcauon ut all oaly’ in
ldﬂl‘ pittioutar wnv.‘ o

i

'

other points like compensation being paid
to ‘the heirs of the victims. ‘We drd’ rying

to xpedite the' same. The question of a'f

publication in -

'I'hﬂhon Members have made many'
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taxi service has been raised and also about
the timings of the Calcutta flight. Shri
Vyasji asked on whom lies the responsi.
bility for non-checking at Tor~nto and
action should be taken against the
defaulter. The Commission of Inquiry is
looking into all these things, We cannot
say at this stage who is to blame and who is
not to blame. That has to be decided by
the Commission of Inquiry. Sarvashri
Harish Rawat and Manvendra Singh men.
tioned about breakfast, Junch and di~ner.
I will try to see that everything improves.
As regards timings we have started a
system in the Ministry that whatever plane
goes late we have a chart of that everyday.
We try to know how much is the plane
late 7 What are the reasons ? Why did it
not fly in time ? We have started moni-
toring all these things just like Railwavs,
I think there shall be substantial improve-
ment in all these things,

PROF. N.G. RANGA : What about
transport from Palam airport to North and
South Avenues ?

SHRI
that also.

BANSI LAL : T will look into

With these words, I request that Bill
be taken into consideration,

MR. CHATIRMAN : Shri Janga Reddy
is not present. I shall put the Statutory
Resolution moved by him to the vote of
the House. The question is :

““That this House disapproves of the
Aircraft (Amendment) Ordinance, 1985
(Ordinance No. 7 of 1985) promul-
gated by the President on the 16th
October, 1985"

The motion was negatived.

MR. CHAIRMAN : I shall now: put tha
Consideration motion moved by Shri Bamsi
Lal to the vote of the House. The question
is ¢ 5 b b -

I1 :

T “Thatlke Blil furlher to amend tl;g_.

nkmﬂ Act, 1934, be taken ipfo. -
consideration.”

The motion was adopted.
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MR. CHAIRMAN : The House will
now take up clause by clause consideration
of the Bill.

(Clause 2—Amendment of Act 22 of 1934)

SHRI MOOL CHAND DAGA : I beg
to move :

Page 1,—
for clause 2, substitufe—

2. In the Aircraft Act, 1934, after
section 14, the following proviso shall
be added, namely :—

Provided that the Central Government
may, in the public interest, by order
in writing, relax the condition of
previous publication in any case.” (1)

Sir, what I have said regarding section
14 is that not only one committee but
parliamentary committees several times
have laid stress on one point that draft
rules should be published so that public
at large or people who are affected by
those rules can raise their objection and
those objections can be brought to the
notice of ecither the Committee on Subordi-
nate Legislation or they can suggest
amendments to the members. By amend-
ment is that section 14 of the Act should
remain as it is and many members have
supported the amendment moved by me,
What I have suggested is

“Provided that the Central Government
may in the public interest, by order in
writing, relax the condition of previous
publication in any case.”

If you want in certain extra-ordinary cases
you can give your reasons in writing and
then do it but why do away with the draft
publication. :
. ’ .':.' -y ‘
There are sections 7 and 8. As per.
these sections you can {issue rules by
notification and make inquiry when there
is a Question of accident, In the same way
{1 have suggested one simple amendment
iwhich has been supported by many
mebenv

Sick Industrial Compantes. 332
(Special Provision) Bill

SHRI

BANSI LAL: Sir, I am not
accepting it. : '

MR. CHAIRMAN : Mr. Daga are

you pressing your amendment 9

SHRI MOOL CHAND DAGA : No,
Sir, I am not.

MR. CHAIRMAN : Ts it the pleasure

of the House that the amendment moved
by Shri Mool Chend Daga be withdrawn ?

SEVERAL HON, MEMBERS ® Yes.
Amendment No. 1 was, by leave, witkdrawn,

MR. CHAIRMAN : The question is :

“That clause 2 stand part of the Bill.”
The motion was, adopted.
Clause 2 was added to the Bill.

Clause 3 was added to the Bijll.

Clouse 1, the Enacting Formula and the
Title were added to the Bill,

SHRI BANSI LAL : I beg to move :
““That the Bill be passed.”

MR. CHAIRMAN : The question is :

““That the Bill be passed.”

The motion was adopied,

e e

16,31 hrs.
SICK INDUSTRIAL COMPANIES (SPE. _

CIAL PROVISIONS) BILL—Contd,

f

[English)

' MR. CHAIRMAN ; The Houte. will
now take up further consideration of. Sick ,
Industrial Companies (Special Provisions)
n“ln b ' IR !

SHRI C. MADHAV REDDI (Adils.”
bad) ; Sir, the comsideration of thig Bil] ,



